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(b) In accordance with an assur-
ance made on behalf of Government 
of India, action under the Defence 
of India Rules against newspapers 
hav:ing a circulation of over 10,000 
is taken by the Central Government 
in consultation with the Emergency 
Press Advisory Committee. Due to 
the violent agitation in the State at 
the time over the question of official 
language, the State Government felt 
that while in normal times, the 
agreed procedure could have been 
followed, if the desired results were 
(0 be achieved, action against the 
concerned newspapers had to be 
laken speedily. 

(c) Some of these caSes are sub-
judice. However, G<Jvernment are in 
touch with the Chief Minister of 
Madras to see if the present misun-
derstanding of the State Govern-
ment's action could, in any manner, 
be removed. 
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Allotment of Plot. in Delhi 

2f411. Shri Nanl Prabhakar: Will 
the Minister of Home Mairs be 
pleased to state: 

(a) whether any scheme has been 
drawn for the allotment of residential 
plots 110 persons in Delhi in lieu of 
their land/plots acquired by Govern-
ment for the purpose of development 
of Delhi such as building roads; 

(b) if so, the salient features of the 
scheme; 

(c) whether any applications have 
been received under the scheme for 
such allotment; and 

(d) if so, where Government pro-
pose to . allot plots to these appli-
cants and by what date? 

The Deputy Minister in the Minis-
try to Home Allairs (Shri L. N. 
M!shra): (a) and (b). The Govern-
ment has formulated the scheme for 
large-scale acquisition, development 
and disposal of land in Delhi, the 
details of which were given in the 
statement laid On 23rd March, 1961, 
on the Table of the House in reply 
to the notice under Rule 197 trom 
Shri P. G. Deb regarding allotment of 
acquired land in Delhi. In accord-
ance with this scheme allotment of 
residential plots, etc. is made inter 
alia to indi,viduals whose land has been 
acquired for the planned develop-
ment of Delhi. 

(c) 3,499 applications have so far 
been received. 

(d) Plots of land would be allotted 
in the areas developed. by' the 
Delhi Development Authority /Delhi 
Municipal COrporation as well as 
those developed by the' cooperative 
house-building societies. Due consi-
deration will be gi,'en to the location 
and value of the land acquired . 
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Police Firings 

2462. Shri Bari Vishnn Kamath: 
Will the Minister of Borne Affairs be 
pleased to state: 

(a) the total number of police 
firings in each Union Territory sincp 
the 15th August, 1947; 

(b) the number in which inquiries 
were not instituted, the figures to be 
given separately for each Union ter-
ritory; 

(cl the number in which magister-
ial inquiries were instituted; and 

(d) the number in which judicial 
inquiries were instituted; and 

(e) the outcome of each InqUIry 
referred to in parts (c) and (d)? 

The Deputy Minister in the Minis-
try of Bome Affairs (Shri L. N. 
Mishral: (a) to (e). The required 
information is given in the attached 
statement. [Placed in Library. See 
No. LT-4230/651. 
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